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[Shri K. B. Chettri] 
clear violation of article 15(1) of the 
Constitution. Recently, there was a 
heated discussion on this issue on the 
floor of the House,. and the Govern-
ment agreed to walve this compulsory 
paper for a period of one year only. 
But, surprisingly, this was made ap-
plicable only to the candidates belong-
ing to the North-Eastern States. 
Then, why have such discrimina-
tion with the Indian Nepalese? 
After all, Nepali, though an offi-
ctal language of the State of Sikkim 
and one of the official languages of 
West Bengal for the Hill Areas of 
Darjeeling District. is yet to get its 
rightful place in the Eighth Schedule 
of the Constitution. Then, where is 
the justification on the part of the 
the Government to impose one compul. 
sory paper, to be written in anyone 
of the languages mentioned in 'he 
Eighth Schedule of the Constitution on 
the Indian Nepalese only? This pne-
sided decision of the Government ha!l 
greatly agitated the minds of the 
Indian Nepalese, whose unquestioned 
loyalty to the country is known to aU 
I would like to urge upon the Gov-
ernment to rise to the occasion and 
see that the "Right of equality", as 
enshrined in the Constitution, is not 
yjolated and extend the benefit of 
wri ting 'in English in one compulsory 
paper till such time when our people 
learn to write in anyone of the langu-
ages mentioned in the Eighth Schedule. 
In reviewing the stand of the Govern-
ment on the subject referred to herein. 
it will not only be doing justice to the 
Indian Nepalese but, at the same time, 
the Government will be honOUring the 
safeguards provided by article 15( 1) 
of the Constitutil)n of India. I am sure 
that the Government will take serious 
note of it and come forward with a 
reasonable statt!ment on the floor of 
the House at the earliest. 
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(xii) REPORTED APPOINTMENT OF JUDGES 

IN GUJARAT HIGH COUNT I!'l COI\·· 

TRA VENTION OF THE RECOMMENDA· 

TION OF THE CHIEF JUSTIce or 

GUJARAT. 

SHRI ANANT DAVE (Kutch): Mr. 
Deputy-Speaker, Sir, with your per-
miSSion, I would like to raise the fol-
lowing matter under Rule 377: 

That the Chief Justice of Gujarat 
High Court has threatened to resign on 
the ground of wrong policy adopted by 
the Central Government to fill the va-
cancies of six posts in Gujarat High 
Court. 

It is a very serious issue. When the 
Chief Justice has recommended the 
names for High Court Judges, Judges 
are not taken up, but those who have 
shown some favour towards Emergen-
cy are taken as Judges. The proce-
dure as per Constitutional Article 217 
is Chief Justice has a constitutional 
right of being consulted. 

(1) Can a person regarded not fit 
by the Chief Justice ot a HIgh Court 
be appointed &If a Judge of the HiJrh 
CourtT 
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(2) Should not the Chief Justice 
of the High Court be given reasonS 
stating why his opinion is overruled 
and why appointments are made 
against ibis opinion? 

(3) Is a High Court a mere appen· 
dage of the Supreme Court'? It is 
also alleged that such type of ae· 
tions are being taken intentionally, 
so that the present Hig!1 Court 
Judge would leave his post easily. 
All these things should be looked 
into seriously before anything hap-
pens. 

(xiii) DEVASTATION CAUSED BY THE RECENT 

CYCLONE IN COASTAL DISTRICTS OF 
ANDHRA PRADESH. 

SHRI T. BAIAKRISHNAIAH (Tiru-
pathi): Sir, I wish to bring to the 
notice of the Government abput seri-
ous devastation caused by unprece-
dented cyclone in coastal districts of 
Andhra Pradesh. namely, Nellore. 
Ongole, Guntur and Krishna, on 12th 
May, 1979 where more than one mil-
lion people were rendered homeless 
causing colossal damage to the stand-
ing crops. dwelling houses and human 
lives. The cyclone started from Tada to 
lCrishna and Godavari districts on 
12th May. 1979. The cyclone ~  

from coast to coast at a wind speed of 
160 K.M. per hour and over 200 mm 
of ramfall was recorded during 30 
hours. Nellore was the worst hit town 
due to cyclone and it was cut off from 
the rest of the world. Thousands of 
poor people particularly weaker sec-
tions. who were living in huts and 
small houses. were rendered homeless 
and the entire area between Baking-
ham canal and the Sea in Nellore turn· 
ed into a vast sheet of water. The re-
cently constructed protectional wall in 
Divi Taluk of Krishna District at 
Soglagundi village was hit by the tidal 
waves and the bund was breached. 'i:he 
following are some of the note-worthy 
features of the cyclone:-

(1) Cyclone in November, 1911, 
caused damaged mostly to human 
lives but the present cyclone caused 
damale not only to the human Rves, 

but also to the properties and stand-
ing crops in Nellore, Prakasam and 
Guntur districts. As per the report 
in the Times of India dated 17th 
May, 1979, more than thousand peo-
ple were dead. The correct figures 
are yet to be ascertained; 

(2) 15 to 20 villages were flooded', 
duE' to overflow of the rivers, name-
ly Palaru, Musi and other rivers 
which could not' find exit to the Sea. 
which were turbulant on that day; 

(3) More than 40 tanks were 
breached due to heavy rains In these 
areas; 

(4) In N eUore District alone a1:out 
1.500 villages were affected and ab-
out 1.6 lakh hutments were destroy-
ed. The loss of sheep, cattle and 
poultry is colossal; 

(5) Traffic, both rail and road, '\'las 
dislocated due to heavy breaches of" 
roads and railway tracks; 

(6) 6,000 acres of banana and betul 
were damaged; 

(7) The worst affected Ta1uks are-
Sulurpet, Venkatagiri, Gudur. Kov-
vur. Kavali, NeUore, Atmakur and 
Udaigiri and the major portion of 
the area was in my constituency; 

(8) There are complaints that a 
cluster of 300 hutments abutting the 
Sarvapalli Canal has not been pro-
vided any relief and it is said that 
they have been starving from Friday 
last. A similar tale of woe was re-
lated by the residents of Ven£talrao 
Nagar, where there are 2,500 hut 
dwellers. which is situated three 
miles away from Nellore Town. The 
hut-dwellers are mostly Harijans; 

(9) The total damage estimated 
was about Rs. 500 crores. 

This is a national problem. This area: 
has been subjected to cyclones fre-
quently. This has to be taken up at 
the national level to tackle the prob-
lem for a permanent solution, and it 
should not be left to the State Govern-
ment to be looked after. As per the re-
commendation of the Sixth Finance 
CommiSSion, in a calamity of" tliis· type-


